| District CorakhpuX. ... eesve Applicant.

CENTRAL ADMINISTHATIVE TRIBUNAL
ALL 41ABAD BENG, ALLAHABAD,

ALl ahabad, this the 27th day of February 2008.

QUOHUM : HON. MAT.GEN. K.K. SHIVASTAVA, AM.
HON. M. A K. BHAINAGAH, J.M.

0. & No. 1293 of 2002
Kanhaiya Prasad Mishra 3/ 0 sSri Haghuwansh Mishra /0 Village

Mishraulia (Bhauwapar), Tappa-Haveli, Tehsil, Sahjanawa,

Counsel for Applicant : sri H.P. Mishra,
versus

l. Union of Ipndie through the Secretary, bLepartment of Post &
Tel egraph, New Delhi.

2. Senior superintendent Post Office, Gorakhpur Mandal, Corakhp
3. Senior Post llaster, Gorakhpur.
4. Deputy Post Master , Bhauwepar, District Corekhpux,

sesas «eeees Hespondents.

Counsel for respondents : shri Ashish Copal.

OR DE R {QRAL)
BY HON, MAJ. GBI, KsKe SAIVASTAVA, A i,

In this O, A. filed under section 19 of AT Act, 1985,
the applicant has prayed for quashing the order dated 14.3.02
( Annexure-I1) which is @ show cause notice for removal/dismissal
from service. The applicant has also prayed that the direction
he issued to iespondent No.2 to re-instate the applicant in
service\”_.l.- as conviction awarded by J.M-III, Gorakhpur dated
22.3,2000 awarding three years i.I, and fine of Rs.l000/= has
been suspended by Hon!bhle High Court by oxrder dated 9.4.02 in
Hevision No. 1919/01.

2. Counsel for the applicant has submitted that the
applicant is put off duty and he has already filed a represen-
tation before Respondent No.2 on 22.4.02 with prayer that the

show cause notice dated 14.3.02 may be drepped and the app:_l._j;c;ant'ls
be put back on duty till the finalisation of the revision by
Hon'ble Allahabad High Court.
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3.

itself with a direction to Hespondent No.2 to decide the
representation of the applicant dated 22.4.2002 filed as

Annexure-5 within two months in accordance wWith 1w,

There shall be no order as to CoOs5tS.,

v/ o

Jeiile A M,

HStllﬂ ng/

S — [ ——

The O. A is finally disposed of at adnission stage




